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BOTIFICATION
ew Durlnd, the 16th Fanaary, 200
o 30 S0ME), 0 exercise of the powers conferred by sub-section (2) of ssetion & of the Micro, Small
ﬁmwmmmﬂmmmmnmmm sfler ablaining
hmﬂﬁ&MMhﬁh.hﬂLWMumhhm
arpendments s the aatification of the Ouvemment of India in the Mindsiry of Micro, sl and ediom
Emerprises vide sumber, 5.0 1647 (E), dated the 29 September, 2006, wsmaly -

I e s oot ot om, -
(Al InSchedads .-

(it For the serial mumber 2 and entries relating thercn, the follonang warial nomber 3a.
cdries shall be substituted, ramely,~

*3, THREE COPIES OF MEMORANDUM FOR MICRO AND SMALL FNTERPRISES
AND FOUR COPIES FOR MODIUM ENTERPRISES SHOULD BE FILED. ",

(1t} i PFART] -

{2} lix serinl number |] and entries selailng thereto, the following serial mamber ane entries
shall be mubstimited. numely -
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PROTKICE v s ormiiomiiimiionn | Lol e

T R S R CITTOI

[Add edditsonal shewt, iF needed)” |
i) in e ACKNOWLEDGEMENT, For the pontion begitning with fhe hoacked and wands
“First vo boxes™ and ending with the sords md brsckey = las five bowes ars for

“{First two bowes are for StatetIndon Temitory code, next three boxes s fur Districi
code, finth and severth boxes ere for categony of cnterprisc {sinth box for indicting
manifacturing or service and seventh box for indicating micro of small or medium) and
last five boxes v for Frtrepreneuns” Memorandum number |

This aelnowdedgement iz valid for 8 periad o two wears from the dae of issue =

() i PART -
(&) for the scrial number 14 snd cnines relating thereto, the following serial sumber and
enirias shall be substitured, namaly, -

=14, INSTALLED:CAPACITY PER ANNLIM
(N PLANT A QIY umET
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. e nimet . ERERLM IR
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(At adfitional sheet if nooded)”
ivi  for e ACKNOWLEDGEMENT, the following Ackrwwiodpemert shall be mubstiomedt
ey
; “Form Mo, =———
ACKNOWLEDGEMENT
BART-U
LM HAS  FILED MEMORANDUM  FOR A
WMM} ENTERPRISE AT THE ADORESS ... M
mmnmmm.nmmummrmﬂnmeunm
NOU e e e AND ALLOCATED ENTREPRENEURS' MEMORANTIUM NO. AS

RELLYW-
I DETAILS OF ITEMATEMS TO HE MANUFACTUREIDYSERYICE TO BE PROVIDED

e e e g P e =
o st v b ey gl ool o

m]ﬁm :

1 DETAILS OF FLANT AMD MACHINERY AS PER DATE-WISE INVESTMENT

S [ lvestmant ™ Plant and | Umie of [avestoent. |
 Machingn ‘Eguipments
] s 2 -3 ik =
256 oFln-5 :
..-""!;.




4. NOTE: THE BSUE OF ‘mw MKNOWLEDOEHM m NOT BESTOW ANY
LEGAL RIGHT. THE ENTERPRISE 1S REQUIRED 10 SEEK REQUISITE CLEARANCE/
LICENCE PERMIT REQUIRED UNDER STATUTORY OBLIGATION STIPULATED
UNDER THE LAWS OF CENTRAL GOVERNMENT 7 STATE GOVERNMENT/UT

ADMINISTRATION /COURT ORDERS.".

5. DATE OF CHANGE OF CATEGURY FROM DOEMMYY YY
MICROMSMALL TO SMALL/MEDIUM OR f lﬁ EE T
VICE VERSA.

DD MMYYY ¥

& DATEOF ISSUE MR EEEREN

7. NATURE OF ACTIVITY D
MANUFACTURING- 1, SERVICES-2) :

R CATEGORY OF ENTERPRISE D

(MICRO-1, SMALL -2, MEDIUM - 3)

9 NENUI'RE?REHEURS MEMORANDUM 1IJEIIJDZIIII l I | _
NMEFR

1First two boxes are for State/Umian Territary code, next three boxes are for Distnet code, sixth and

seventh boxes are for category of enterprise (sinth boot for indicting manufacuring or service and

seventh box for indicating micro or small or medium) and last five boxes arc for Entrepeencurs’

Memorondurs numbser]

DATE:
PLACE: SIGNATURE
WITH OFFICE SEAL™;

(B} In Schedule 1L afler the serial number |2 and entrics relating thercto, the fdiowing serial
msmbers and entrics shall be inseried, namely .~

*13. The Acknowledged Entreprencurs’ Memarandum shall be hable to be cancelled in cese
the wilt is found closad for mare than 6 months or furnished wiong information in the
Entreprencurs’ Memoranduen fHed or did net follow the instrections st serinl number 10
of this Schadule (1o be initisted based on any complaint in writing followed by
emmm“ofﬁumlmhmwmﬁtrmﬁadh‘ml&
Entreprencurs' Memorandum undsr the provisions of sud-sections (3) and (4] of section
R of the said At

14, The enterprise has to {ile the Entreprencun’ Memeranden Part 1] again, i case. the stalus
of the enterprise changes fram micro %o small or small (o medium or vica versa, &5 o
result of enhencement/desrease in the mvesment in plant and machineryiequipments. in
such cases, the scknowledgement issued eartier need to be cancelled snd the letter of
cancellation slong with the copy of the cancelied acknowledgement (eerified) should be
provided 1o the industrislist so st it may take benchit, if sny, for that penod of
functioning.
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IM&MWM%‘HWMMM Memomandun No.
HMH&MM&WEB‘EM Small and Medium Enterprises
Dmlcmlulmmﬂ. i

A
Iama&mmanw ' Memorendum filed by the mediven onterprises
:mmmmmh}mhnhmmbymmrmmm
‘second retumed 1o e Enterprise with Entrepreneurs’ Memarandum No. allotied, thicd
Muhﬁh&.ﬁmﬂmﬂhﬁﬂm!«mﬂwﬁmlnmmmﬂm
fcurth eopy should be forwarded to fhe Micro, Small and Medium Enterprises Pol

Diviston of 1he Development Commissionier {(Micre, Srall and Medius Enterprises),
floor, A Wing, Ninman Bhavan, New Delhi,

1700 case of mpllﬂ a5 defined in Companies Act |96, (1 ol 1950}

ship firnis end trusts, the chenge of mame of the enterprisc, i any.

should be informed w0 General Manager, Distriet Indusiries Cevtre or the suthoeity motifisd

for filing of Entrepreneurs’ Memorandum in the State/UT within three months of chunge

In case of ownership firms, the same should be communicated within three months of
effecting the change in name along with an affidavit.”

[F. M. 2102866 MEME Poliy)

MADHAV LAL, A, Sevy.

Wmmmm“mwﬂhﬂmﬁmﬂnm Part 11,

Scction 3, sub-section (ii); vide 5.0, 1643 (E), dated the 29 September, 2006 and farther
amended vide notification 5.0, 941 (E), dated the 7 June, 2007,
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